CENIR AL ADMI NISTRATIVE TR IBUNAL
PR IN IPAL BENCH
NEW DEIHI

O.A NO. 846789

New Delhi this the 24th day of March, 1994

CCRAM :

THE HON*BLE MR. JUSTICE V. S. MALIMATH, CHAIRMAN
THE HON'BLE Mi. S. R. M IGE, MEMBER (4)

Rafiq alam S/U Sayeed Mohd. Sheriff,
working as Supervisor (wireless),
Upper Jamuna Division,

Central Water Commission,

Sewa Bhawan, R.K. Puram,

New De lhi. “ce App licant
None for the 4Applicant |

Ver sus

1. Unicn of Imdia through
Secretary, Ministry of
Water Resources, Shram ' ‘
Shakti Bhawan,
New De lhi.

2e Chsirman,
Central Water Commission,
Sewa Bhawan, North Bleck,
R.K. Furam, New Delhi,

3. Mochd. Muzzaem, ‘
Upper Yamuna Divn, Central
Water Gommission, Sewa Bhawan,
R.KeFPuramg New Delhi.

4, Central Electricity authority,
Sewa Bhawan, R.K. Puram
New Delhi

through its Chairman. .+« Respondents

None for the Respondents

O B D E R (®AL)

Hon'ble Mr. Justice V. S, Malimeth =

Norme appeared either for the petitioner or for
the respondents though we waited foar quite some time.
We find from the ordershecet that none appeared for
the petitionef on 23,10.1989 as alsoc when it was
posted on the next date 6n 17.11,1989, This shows

gross indif ference on the part of the petiticner to

(




o

_condubt of his case. Herce, we consider it just and
proper to dismiss this application for non=pr csecuticn.

Ordered accordingly.

/ | : | - ,W‘ |

{ S R. Adlge ) . (Ve S Malimath.)
Member (A) Chairman
;994

Later on shri M. L. Verma, learned counsel for

the respondents appeared and submitted that in view

4

of the order passed on 8,8.1989, the petiticner has
got relief and the U.A. has become infructuous amd’
that he has also joined. This statement of the

respondents® counsel is also recorded.
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( s.R., (Ve S. Malimaeth )
Member A) Chairman




